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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

# CNR No. DLHC010004962016 

+  O.M.P. (COMM) 235/2016 

 M.M.S STEEL & POWER PVT LTD   .....Petitioner 

    Through: None.  

 

    versus 

 

 M/S GAIL (INDIA) LIMITED          .....Respondent 

Through: Mr. N.L. Ganapathi, Mr. 

Prabudh Singh and Ms. Anaida 

Khan, Advocates.  

 

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER (ORAL) 

%        30.09.2026 

1. On 06.08.2026, the following order was passed: 

 

“1. On the last date of hearing, learned Counsel appearing on 

behalf of the Petitioner has sought time for filing Vakalatnama, 

however, it is not filed yet.  

2. As a last opportunity, learned Counsel for the Petitioner is 

directed to file his Vakalatnama, failing which this petition will be 

dismissed for non-prosecution.” 

 

2. However, despite repeated opportunities, neither has the 

Vakalatnama been filed nor has anyone appeared on behalf of the 

Petitioner today, despite the matter being called out twice. 

 

3. Accordingly, the petition is dismissed in default and for non-

prosecution. 
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4. Needless to state that the Petitioner is at liberty to file an 

application for restoration within three months from today.  

 

 

OM PRAKASH SHUKLA, J 

SEPTEMBER 30, 2026/pa 

 

 

 

      

https://dhcappl.nic.in/dhcorderportal/DownloadOrderByDate.do?ctype=O.M.P.%20(COMM)&cno=235&cyear=2016&orderdt=30-09-2026&Key=dhc@223#$
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